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get 	all 	consequential 	benefits 	thereof. 	I also 	find 	the 	Administration 

will 	suffer 	if 	the 	impunged 	notification 	is stayed just before 4 days of 

holding 	the 	written 	test 	to 	he 	held on 	25.4.98. 	Therefore, 	that 	prayer 

of stay 	of 	the applicants 	is 	rejected. 	The applicants may appear 	in the 

written 	test 	which 	is 	scheduled 	to 	be 	held on 	25.4.98 without prejudice 

his 	right 	to 	the 	earlier 	application. 	And the 	respondents 	are 	directed 

to allow the applicants to appear in the written test accordingly. 	M.Ais, 

therefore 
n ' dispose 

2. 	No order is passed as to costs. 

D. Purkayastha ) 
Judicial Member. 

a.k.c. 	 I 


